DELHI URBAN SHELTER IMPROVEMENT BOARD
GOVT. OF NCT OF DELHI
(PARLIAMENT CELL)
Room No.31, Punarvas Bhawan,
I.P. Estate, New Delhi-110002

No. DD/PC/DUSIB/D- /9 dated: 29/07)2

To,
The Dy. Secretary (Question Cell)
Delhi Legislative Assembly, Delhi-54

Subject:- Providing reply in r/o Un-Starred question no. 94 dated
.

30/07/2021. //\

Please find enclosed herewith 100 copies of reply of Un-
Starred question no. 94 raised by Sh. Jai Bhagwan Upkar,Hon’ble
MLA, duly approved by the Competent Authority.

Dep:%. Director(PC)

Phone No. 23370455

Copy to:-
Director({D!P) along with 150 copies.
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-been observed that the main obstacle I the smooth'

' followmg accounts:.

> Production of documems by the tenant< 45 wuall as uwner for 1he.--'same '

"9 Productior of separate document n the Lt __? f

toolproof mechamsm to verffy thelr aﬂtecedents -_a

L SLUM G s DEPARTMENT
MUNICIPAL conpomno. -
No.F 2z/a|n(sun)/smqym & ,i& — .s*"i' ,_ D‘a‘-tgd:: r3dtﬁ--zﬁ:é;*2ﬂﬁﬁ8
The. Prmcupal Secretary (UD), . P
Department of: Urban. Devetopment SRR
. 'Govt of NCT of Dethi. = - o
Levei-9th. Wing-C, - . ; “
_Delhi Sectt, LPEstate, T
_NEWDELHI - IR

Sir, .

. Thm is. regardm y ..|ih;;p!ementat|on of "19 ap .rovec‘ Plan .:_.:_
RELOCATION OF. SQu P Scheme of

Dethi Government since 1980.91" The: relocatlon procpss as:
policy gutdetmes/relocatmn policy, Vinvolves y

Suppltes Department. GNCTD as well as Etectmn Offtce, ralsmg‘of demand o e

note; fixing of -priority. and. to conctude actuai removal[s ftmg of the | .
" squatter tamtlses and handing over. the vacant land possessuon -to the Laﬁd 9
. .Ownmg Agency- as a tma! step. _ :

i the aforesa:d cham of events. - from. thp nast Px-perlenfe St

this scheme perhaps begm with theanitiat. 'tep of 1omt

which keeps "aon’ hngefmg and: becomes A gewnmal haa ache for *hel_ :

Department, in. the con“nng days/menths/yea 5 decades to r"ome.i

& Even after repeated v:sats non- avallabilnty of suuaitef furmhes ln the .

jhugie clusters - |

& Non production ‘of documents mspnte of aduance mformatmn by way

. of pasting-of posters-in these JJ Clusters

> Producttoniof the documents which are rnm i COI sonance watht

approved pollcy for. ditferent: sizes of plots - -

ghuggse

~well as the cther adult member etc. 10; ser-k ng Al

tamlhes from theJJ Cluster these fam:l:es kr*c ke

&3 Department tor Dl’OV!SlOﬂ 6 -allernativ plo ¥t
“which only for the reason best. known. to ‘them -they'-.

produce at the time of. ;omt survey, . .Due tq

TTERS ' by Slum & 4J: Department  on behaif of

per the latest

. : 5 begmmng fromy -
the receipt of the request from the concerned. iand Owning Agenty for-

. getting its encroached ‘fand vacated - for ‘execution of: public’importance |
project: conducting of- joint bio-metric survey to ascertam the exact number | -
- of eligible famrhes for. provision of.alternative place as- ‘per“the policy - | ,
" determination - ehglbmty on. the ‘basts of . the’ documentsf' '
: submnttedf'versfled by “the - concerned issuing. authorities i.e. - Food - &

A




o above, the Hon'ble High Court has Laken ogn 4 AT C O T

" in the past, ¢ may be Gue 1o pressure ‘exerteq frony vanous juariess ) it a
that in general cases somie pick-ang ‘choose policy was adoptpd for dealmg-’j
- with these kind of cases, 1t a, mtuation arose when dxscretson over*ook the I
established ' narms,  situation - gone out of Hand. teadmg to - depth -
investigations by the Anti Corruption Branch of Delhi ‘Police in. 2001 and
turther by CBI in the mfamous land scam of Julv August 2007. ;

" The -scam unearthed by the CBi jolted  and cUmppned the ) .
Department tc-look at the. policy de-novo to asrertam the loop-hotes in the
systern which had been ‘explorted because: of non- availability of. clear-cut: -

policy. guudelmes in, this regard AR in: deptjn de aited -anid mmprehenswe , :
exercaae was undertaken by the Department _ Durmp tm ,:\L.rse |

"“Ves'flgahng agent:tes 1t has been "omted. ut thdt |n tht. 'ﬂiﬂuiC
_ma;orlty the féf_f_Qxer cases had been thegray argas. :

In thns context ksnd attpntmn ts also rn.nte-r‘ ‘ta thp fnmmumcahon
from Shri - P.P. Malhotra, Addlt!onal Soficitor - General ‘ot “India . ddted ) :'
12th/16th May.2004 referring the. judgemem of-Hon bie Hup,h Court of Delhn |
dated 29th November.2002- delivered. by the Division Bench consisting. of

ihe theri Hon'ble Acting Chief Justice and ‘Hen'ble Justice 'Sm;ay Kishan ‘@ :

Kaui in. CWP No. 4441/94 and 2112/2002 m the matter o( OKHLA -

" WAZIRPUR' BARTAN NIRMATA smG
Mad assued speuhc eleven d:rechons a._ :

: 'them should be refunded and na fuvmer p_ ts-be
such. persons | _ o g

such a. pohcy sewes no socnal purpose L2

“criteria, is :l!egal and: arbrttary and we: reby proceed 0 qual Sam _

~which. requires. ‘alternative sites o~ be provtded to Slum dweilers
occupying public Iand before they: gan be: removed tfom such publtc Iaad '

Interim stay granted by the ngh Court of Delm at. New Delhl'wde its. =
Order dated 29th November 2002 in CW. NO. 4441 of 1994 and 2112 of 7
2002 shail continue except’ the Auﬂwruy may. ailot !and However, - such:
allotment would clearly specu(y that the: allotment would be: subject tcs the .
results of these petntlons (Cop' enriosedt ' '

. As ‘per  the commumcatmn ‘of - Shn P?Maihotra AD :lTIONAL;'-;-
SOLIC!TDR GENERAL OF INDIA, daied 12 hy l&tn M i1y '

..r;mpiylr.ig Wl?h o
the diremons of the Hon'bie High Court and hu r}hsewm . ...ndvr -

Learned ASG fatrly sfates that there s no stay of tbe .'mpugned

 directions passed in Wazlrpw Bafran Ntrmata Sanglzs case 4(SUPRA)

“other than those whu:h are. stayed in the Hon’ble Supreme Court" (copv
enclosed)

~he

R 2N



2Llec -

solicited on the eleven directions 1ssued by the Hon'ble High Court of Deihu
on 20th November,2002. specifically relating. to consideration of ail
{ggrtay;gg_;g,_agg,s{’vis-a-vis partial stay granted by the Hon'ble Supreme
Court of India in SLP-No. 3166-3167/03 titled UNION OF INDIA VS OKHLA
FACTORY ASSOCIATION AND OTHERS AND SLP NO. 6313-6314 TITLED

e Smée Slum. & 2J Departsies? Maniats 10 be Gy an
implementing agency on benalf of Delhy- Gouvt.. emerpont clarifications .are

- GOVT.OF NCT VS OKHLA FACTORY ASSOCIATION AND: OTHERS.

‘However. till the receipt: of the clarification from Delhi Govt.. the

abeyance with the approval of the Competent Authority 1.e Commissianer,

Further, the..Depar’_-tme,nt'i_s afso /in _a‘dilerh_r_n-a in thé."'ca.sé'.:off-?ihcjse-

squatter families who-had already deposited their share of Rs. 70007 (Rs,

5000+ 2000 as advance licence fee @ Rs. 200/- per arinurn) as to whether
the same - has to be refunded or forfeited. The clantication 1 this regard

pefore initiating turther action is aiso sglicited from Delhi-Government.

However, for smooth implementation of .{h'e"'RE”L*O-GAT:}ON-' POUCY -

the involvement of the Land Owning Agency, being a key. player-has been

made more effective at each and every step viz verification of Ratign‘Cards "

and Voters [.Cards -from. the concerned issuing Authorities in close
coordination with Stum & JJ- Department, providing: men and macthinery for

 removal/shifting of JJ Cluster: pr?éwding'_.-tra,n-sporia3'l.i'orx_,fdr- shifting of

eligible jhuggie families from concerned JJ Cluster 1o relocated site;

' seeking necessary Clearance from Competent Authority n. respect of

Religious Structures it -any; sending requisition for pr.:o-v.id'in'g»:_adéq.u-a.t-'e

poiice force for maintaining law and order on the day of removal/shifting

and for maintaining =~ compiete -transparency.. their ~active .association is

needed at the time of draw of lots etc..

it is therefore, kindly. requested that t‘-he:emérgé_nt cla.f'-'-iﬂ_ca*ti_cjr_i on the

above listed issues particularly -on the-left. over cases: may please be
conveyed to Slum & JJ Department.at the earligst as 1t 15 n the midst of

rem_oval/shiﬁing of targe number of JJ Clusters in the wake- of ‘ensuing
COMMONWEALTH GAMES.2010- and 10 complrance of the -orders of the. .
" Hon'ble High Court of Defhi and Hon'ble Supreme Court of India. -

Yours faithfully, -

© ADDL.COMMISSIONER(S2JY)

Soe

Copy to~ - |

Commissioner, MCD for wind information please. - E

. ADDL. COMMI s (ONER(S&IS)

',r‘"_. "
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consideration of the all the feffover cases 19 any manner. have been Kept in \ 3 .
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